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Ach No. XII or 1914,

PASSED BY THE Govmmon GENEBAL oF INDIA 1,

(Recewed the- assent of the Govemor General - on tke 16'tﬁ
: “Seplember; 1914:) BEnT

An Act. further to amend the Sea Customs '.
Act, 1878.

HEREAS it is expedient further to amend the
VUL of 1878 ¥¥ Sey Customs Act, 18785 It is hereby enacted as
follows :—

1. This Act may be called the Sea Oustoms Short title.’
, (Amendment) Act, 1914. "

VIII of 1878. 9. In section 19 of the Sea Customs Aet 1878 Avicadraont
(hereinafter called the said Act), for the words * or ‘fcﬁe\(}hff}l 19,
any specified part of British India’ the following shall 1s7s.
be substituted, namely, “ or any specified part thereof;
either generally or from or to any specified country,
region, port or place beyond the limits of Br1t1sh

India.” ‘ ';
: 8. To section 88 of the said Act the followmg Amendment
proviso shall be-added, namely :— gfc:e‘c;ll;? 38,

“ Provided that where the shipment of any goods 187
is permifted without a shipping bill, or in anticipa-
~ tion of the delivery of a shipping bill, the rate of duty
and tariff valuation, if any, appllcable shall be the
rate and valuation in force at the time When shlpment
of the goods commences.”

4. In clause () of section 49 of the said Act after Amendment
the word * goods » the words  or any specified goods 4 vasr 4
or class of goods shall be inserted; and the Words 1878.
“in Ind1a are repealed.

5. (1) In section 137 of the said Act the followwg Amendment

WOI’dS are repealed, namely :— ‘Lfc:e\crtff? 1%

“ Unless the Chief Customs-officer shall, in the 1878
case of any customs-port or wharf, or of any class of

goods,
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goods otherw1se direct by notification in the local
official Gazette.”

bo added, namely —

“ Provided that the Chief Customs-officer may, i
the case of any customs-port or wharf, by notification.
in the local official Gazefte, and subJeot to such. res-
trictions and conditions, if any, as '
exempt goods or any speclﬁed goods or class of goods
or any specified person or class of persons, from all or
any of the provisions of this section.” :

e, In section 155 of the said Aect, for the first
Act VIII, paragraph ~shall  be ~ substituted - the followmg,
18¥s. namely .

“ When by any law for the time bemg in force, a
special duty is imposed on denatured spirit, the Local
Government may make rules for ascertaining and
determining what spirit imported into British Indla
* shall be deemed to be denatured spirit for the purposes
~of such law, and for causing such spirit to be de-
natured, if necessary, by its own officers, at the expense

of the person importing the same, before the customs
duties leviable thereon are levied. »

(2) To the same section the followmg prov1so shall S




